
CENTRAL AmiNlSTRATlVE TRZBUHAL 
JABALPUR BENCH

OA No.806/02

Jabalpvuc* th is  the 16th day o£ August« 2004.

C 0 R A M

Hon*ble Mr*14.? .Sliig^* v ice Chairman 
Hon'ble Hr*A*K*Bhatnagar* ju d ic ia l Member

1* Ashok Kumar Arora 
s/o Shrl Ram prakash 
r/o P lat No.301
Dream Homes I I ,  47 Govlnd Garden 
Ralsen Road, fihopal.

2. Amar Singh
s/o sh rl Kanshl Ram slngh 
r/o 260-B,RB-II 
Rly .Colony near Microwave 
New Yard, I t a r s l . Applicants

(By advocate shrl S.Paul)
Versus

1. Union o f India through 
It s  General Manager 
Central Railway 
MuRdbal CST
MUBtoal.

2 . The Chief Personnel o f f ic e r  
Central Railway
Muiribal CST 
Mumbai,

3. The D ivisional Railway Manager (p ) 
Central Railway
Bhopal Division  
Bhopal.

4. sh rl Flrxoz Llva  
Section Engineer
Central Railway Diesel Shed 
Kurla, Murobal.

5. Shrl D.P .Sagade 
Section Engineer
central Railway, Diesel Shed 
Kurla, Mundsal. Respondents

(By advocate shrl H .B.shrlvastava)

O R D E R  (o ra l )

By M ♦Slngh, Vice Chairman

By f i l in g  this OA, the applicant has claimed the fo llow ing  

r e l ie fs t
( I )  D irect the respondents to consider the case of 

the applicant for the post o f Section Engineer 
by taking Into account the sen iority  of Junior 
Engineer Grade*II In lie u  o f Junior Engineer 
G r .I .

( I I )  By making the foundation o f sen iority  of Junior 
Engineer Grade I I ,  a review consideratlon/cpC

\
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be made for the post of Section Engineer qua the 
applicants and private respondents.

( i l l )D ir e c t  the respondents to consider the applicants 
on that basis  with a l l  consequential benefits aris ing  
therefrom*

( iv )  Direct the respondents to provide sen iority  to the 
applicants as jun ior Engineer Grade«X from the date 
of adhoc appointment ftom 14.5*92 and that sen iority  be 
made Basis fo r  promotion on the post o f  Section 
Engineer with a l l  consequential b en e fits .

2. The b r ie f  facts o f the ease are that the applicants

were appointed as junior Engineer Grade l l  under th<8

respondent Railways* Bhopal Division. They were promoted

to the next hi^er grade of Junior Engineer Grade I in
the pay scale o f Rs.l600<-2660 (p re -rev ised ) • '^ey  were

due fo r  promotion to  the post o f Section Engineer which

is  a promotion on zonal b a s is . Applicants are challenging

the s e n io r ity / e lig ib ility  l i s t  prepared by the respondents

fo r  considering them to  the post o f Section Engineer on

zonal b a s is . The admitted facts are that both the applicants

as well as their counterparts in Murobay Division were
appointed on the basis  of se lection  made by the Railway

Recruitment Board <rrb). However* the seniority in the
grade of junior Engineer Gr.Z & II i s  on the basis of zonal
basis* the private respondents appointed as jun ior Engineer

in  Mumbay Division were ap^ in ted  ea r lie r  to the grade o f

Junior Engineer Gr.X i . e .  from 13.5.93 &c 25.9.94^^

respectively , whereas in  the case o f the applicants* they

were appointed to the grade o f Junior Engineer c^ade Z

on adhoc basis w .e .f .  14.5.92 and they were regu larly

appointed w .e .f .  8.1.96. The contention o f the learned

counsel o f the applicants is  that there were regtilar vacancies

ava ilab le  and the applicants were appointed

Therefore* the service rendered by them in  the grade o f

J.E.Gr.l on adhoc basis should be treated as regular and
they should be given sen iority  from the date of th e ir

in i t i a l  appointment on adhoc b a s is .
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3* on the other hand* learned counsel for the

respondents states that the vacancies against which 

the applicants were appointed as Junior Engineer Gr«Z 

were not regular vacancies as they were released by the 

persons holding the post o f jun ior Engineer G r«I before  

the ir promotion to the post o f section Engineer only  

as a stop gap arrangement fo r  a short period . Therefore* 

the vacancies released by those persons tdio were appointed 

as section Engineers were a lso  also for a short period on 

adhoc basis as a stop gap arrangement. Therefore the 

vacancies could not be termed as regular vacancies*

Moreover# appointment to  the post o f Junior Engineer Gr.Z 

Is  made/i*»fliygh-.iete^4eB. According to the learned counsel 

fo r  respondents, the procedure followed fo r  regular  

appointment through H>C on the basis o f records was not 

followed and the applicants were appointed only on the 

basis  o f sen iority  on adhoc basis without fo llow ing the 

procedure prescribed fo r  regular appointment*

4* we have given carefu l consideration* we find  that

both the applicants as w ell as private respondents had 

been appointed as jun ior Engineers G r .I I  In Bhopal &

MURdaal Divisions resx^eetlvely on the basis o f  se lection  

made by RRB* Zt Is  not In dispute that sen iority  o f 

jun ior Engineer Grades X & IZ is  regulated on the basis  

of D ivision* The next higher promotion to the post o f 

section Engineer is  made on the basis o f  xone and» 

therefore« the e l ig ib i l i t y  lis t/ sen io r ity  l i s t  o f  JE Z 

of a l l  D ivisions is  prepared on zonal basis/zonal sen iority*  

Since the private respondents have been regu larly  appointed 

to the post o f junior l^gineer Gr*X on 13*5.93 and 

25*9.94 respectively  i . e .  before the regular appointment 

o f applicants 1 & 2 who were appointed in  8.1.96« the
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private respoQdeEits are senior to the applicants in  

the Grade o£ Junior Engineer G r .I . The contention o£ 

th^ applicants that the applicants were appointed 

agaiatBtrregular vacancies as per ru les cannot be 

accepted as the vacancies released by the incumbents 

on the basis o f th e ir promotion to the post o f Section 

Engineer were only fo r  a short period and the procedure 

followed fo r  promoting the applicants on adhoc basis  

was also not followed for regular appointment through 

0>C on the basis o f records. Therefore* th e ir  appointment 

from 12*4*90 on adhoc basis  cannot be termed as regular 

promotion and since they have been appointed on regular  

basis to the post o f Junior Engineer Or . I  but 

la te r  date, they are Junior to  the private respondents.

5* In view o f the foregoing discussion* the oA is  without 

merit and i s  l ia b le  to be dismissed* For the reasons recorded 

above* the 6A is  dismissed*

(A.K.BhMagar) (MJ> .Singh)Judicial Member Vice Chairman

aa*




